
i-J Lliz, Gc.Cjiriu I./c. i.ilBU.'i-i

rdl.-C IF,^L 3;i:\CH,

A.,-.. .•0.7C/1992 IM :'0.1521/1991

Srl.rll TY;=nGI ./S , U.-JIDj>i Or IpDLh 8. 0-13.

applicant has preferred the Review Petition under

i>ection 22(3) (f) of the Administrative Tribunals Act, JSS5

against the judgement of the Tribunal (Single Bench)

dt.6.2.1992 passed in OA 1521/1991. The apolicction

was Qismissed on the basis of the pleadings of the

i ^ parties as none of the parts s ajpearad on the date of

te aring of the case.

2. in the Review Petition, a new plea has .been taken

that the relief of transfer which the applicant prayed

in the Oh, stood granted to hira clepartme ntally and
r

he h-:s been transferred to r/aerut as prayed . This

fact was not brought on record and so a

error has occurred in the judgement. By the dismissal

of the application,- the applicant is likely to be

pre jud iced ,

"«V a?
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In, v?^evv of this fact, the order dt.6.2.1992 is

re viewee. Since none was present from the side of tte

respondents at the time of tearing and the OA is only

deserved to be ceclared dismissed as infructuous, so the

notice IS not being issued to the respondents. Par3-4 of

' f • ^ • •«



the judgement is modified to read as follows :

'•The application is, the he fore, dismissed as having

^ecome infructuous on accountof the relief in OA

)f transfer to j/eerut having been granted to
\

him by the respondents. costs."

copy of this order be annexed with the j.udgement,

(J.P. SHnaViA)
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